BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

Company Petition No.(IB)-979 (ND)/2019

IN THE MATTER OF:

PUNJAB NATIONAL BANK,
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

Company Petition No.(IB)-1342 (ND)/2018

IN THE MATTER OF:

PUNJAB NATIONAL BANK,
Asset Recovery management Branch,
Mayur Vihar, Phase II, New Delhi

..... FINANCIAL CREDITOR

VERSUS

M/s GUPTA MARRIAGE HALLS PRIVATE LIMITED

«eeeeon.Respondent /Corporate Debtor

Submission _of Status Report by MAHESH BANSAL,

INTERIM Resolution Professional, in respect of (i) List of Creditors

under Regulation 13(2)(d) of IBBI (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016 (ii) Constitution of

Committee of Creditors undersection 21(1) of Insolvency and

Bankruptcy Code, 2016 read with Regulation 17(1) of IBBI

Insolvency Resolution Process for Corporate Persons) Regulation,

2016.

1. That an application has been filed by Punjab National Bank, Asset
Recovery Management Branch, Mayur Vihar, Phase II, New Delhi
(“hereinafter referred to as the FinancialCreditor”), under Section
9 of the Insolvency and Bankruptcy Code, 2016 read with Rule

6of the Insolvency and Bankruptcy (Application to Adjudicating



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

Company Petition No.(IB)-1342 (ND)/2018

IN THE MATTER OF:

PUNJAB NATIONAL BANK,
Asset Recovery management Branch,
Mayur Vihar, Phase II, New Delhi

..... FINANCIAL CREDITOR

VERSUS

M/s GUPTA MARRIAGE HALLS PRIVATE LIMITED

+eeeeee Respondent /Corporate Debtor

Submission of Status Report by MAHESH BANSAL,

INTERIM Resolution Professional, in respect of (i) List of Creditors

under Regulation 13(2)(d) of IBBI (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016 (ii) Constitution of

Committee of Creditors undersection 21(1) of Insolvency and

Bankruptcy Code, 2016 read with Regulation 17(1) of IBBI

Insolvency Resolution Process for Corporate Persons) Regulation,

2016.

1. That an application has been filed by Punjab National Bank, Asset
Recovery Management Branch, Mayur Vihar, Phase II, New Delhi
(“hereinafter referred to as the FinancialCreditor”), under Section
9 of the Insolvency and Bankruptcy Code, 2016 read with Rule

6of the Insolvency and Bankruptcy (Application to Adjudicating




Authority) Rules 2016 for initiating the Corporate Insolvency
Resolution Process (CIRP) against M/s Gupta Marriage Halls
Private Limited (hereinafter referred to as the “Corporate
Debtor”) and the application was admitted by the Hon’ble
National Company Law Tribunal, New Delhi, Bench III vide
Order dated 03.09.2019, wherein, Hon’ble National Company
Law Tribunal appointed the undersigned Mr. Mahesh Bansal, as
I‘nterim Resolution Professional who was directed to take
necessary actions in accordance with the relevant provisions of the

1nsolvency and Bankruptcy Code, 2016. The Copy of Order

Ptd.03.09.2019 is enclosed as per Annexure 1 (Colly)

2. That the said Order was uploaded on NCLT website on

23.10.2019 and received by the undersigned on 23.10.2019.

3. That in compliance with Section 13, Section 15 and other
applicable Sections of the Code read with Regulation 6 of
Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations 2016

(hereinafier called ‘Regulations’), a public announcement:

a. intimating to the General Public in respect of
commencement of the Corporate Insolvency Resolution

Process against Shri M/s Gupta Marriage Halls Private

Limited (Corporate Debtor), and




b. calling the Creditors of the Corporate Debtor to submit the
proof of claims which made on the 24th October, 2019 in
“Financial Express”(English Edition) and On 24™ Qctober,
2019 in “JanSatta” (Hindi Edition) of Delhi, the State in
which the Registered Office of the Corporate Debtor is
situated and also covering Meerut where the Hotel of
Corporate Debtor is situated. A copy of Public

Annbuncement is annexed as “Annexure-2 (Colly)”.

4. That the last date of submission of claims against the Corporate
Debtor was 6th November , 2019 with the Interim Resolution

Professional.

5. TT hat till the last date of claims i.e. 6™ November 2019 and also till
date, the undersigned Interim Resolution Professional has
received only one number of claim from Financial Creditor
Punjab National Bank only.

6. iThat in Compliance of Regulation 13(2)(d) of Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, a List of Creditors is

enclosed as “Annexure-3 (Colly)”.

7. | That in Compliance of Section 21(1) of Insolvency of Bankruptcy
Code, 2016 read with Regulation 17(1) of Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016, report confirming the



Constitution of Committee of Creditors, 1is enclosed as

“ Annexure -4 (Colly)”.

8. It is prayed that this Hon’ble Tribunal may take this Status

Report onits record.

In the matter of M/s GUPTA MARRIAGE HALLS PRIVATE
LIMITED

7 *  (CA Mahesh Bansal)
Interim-Resolution Professional
Reg. No. IBBI/IPA-001/IP-P00492/2017-18/11341

Date: 13 Nov. 2019
Place: Ludhiana
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AFFIDAVIT

y#ars and /o Ludhiana , do solemnly affirm and state as follows:

1) That T am the Interim Resolution Professional for the

| Corporate Debtor in the present matter and as such fully
conversant with the fact of the case and hence, competent to
file the present affidavit.

\2) That I\have gone through the contents of the accompanying
Status Report for the constitution of Committee of creditors
and preparation of List of Creditors and the same are true to

my knowledge. The same may be read as part and parcel to

this affidavit for the sake of brevity.

taeon DSl
Jerified ¢ dav f
readover @it = B Deponent
Who seemed v 'y UrGarshs
some at the firg maKing there of

VERIFICATION

I ft}rther declare and verify on oath that the contents of this affidavit

Uit

ponent

are true and correct and nothing material is concealed there from.

Verified at on this 13" day of November, 2019.

Thnsy 13608 AL




IN THE NATIONAL COMPANY LAW TRIBUNAL ; NEW DELHI

COURT-IIl
{B-979 /ND/2019

In the matter of :
PUNJAB NATIONAL BANK,
HAVING ITS HEAD OFFICE AT :

PLOT NO.4, SECTOR-10,
NEW DELHI - 110075. ..APPLICANT/FINANCIAL CREDITOR

ALSO AT :

ITS BRANCH OFFICE AT :

ASSETS RECOVERY MANAGEMENT BRANCH,
MAYUR VIHAR, PHASE-II, POCKET ‘€’ CSC,
DELHI - 110091.

Vs,

GUPTA MARRIAGE HALLS PVT. LIMITED,

THROUGH ITS DIRECTOR {S),

HAVING ITS REGISTERED OFFICE AT

C-7, PUSHPANJALI ENCLAVE,

PITAMPURA,

NEW DELHI ~ 110034. . RESPONDENT/CORPORATE DEBTOR

SECTIO
Under Section 7 of 1BC, 2016
| Order delivered on 03.9.2019

Coram :
Sh. R. Varadharajan,
Hon’ble Member {Judicial)
Shri Kapa!l Kumar Vohra,
Hon'ble member (Technical)
|
For thg Petitioner’  /Op. Creditor : Mr. Sibananda Bhanja, AR
For the Respondent/Corporate Debtar
For th¢ Intervener ,

ORDER DICTATED IN THE QPEN COURT

IB-979+’ND/2019 : Punjab National Bank vs. Gupta Marriage Halls {P) Ltd

surjit QCqurt-m)




N THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-II
{B-979 /ND/2019

In the matter of :
PUNJAB NATIONAL BANK,
HAVING ITS HEAD OFFICE AT :

PLOT NO.4, SECTOR-10,
NEW DELH!— 110075. _APPLICANT/FINANCIAL CREDITOR

ALSO AT :
ITS BRANCH OFFICE AT :
ASSETS RECOVERY MANAGEMENT BRANCH,
MAYUR VIHAR, PHASE-II, POCKET ‘E’ CSC,
DELHI - 110091.
vs.
GUPTA MARRIAGE HALLS PVT. LIMITED,
THROUGH ITS DIRECTOR {S),
HAVING ITS REGISTERED OFFICE AT
C-7, PUSHPANJALI ENCLAVE,
PITAMPURA,
NEW DELHI ~ 110034, .RESPONDENT/CORPORATE DEBTOR

SECTION
Undeq Section 7 of 1BC, 2016

Order delivered on 03.9.2019

Coram :

Sh. R. Varadharajan,
Hon'ble Member {Judicial)
Shri Kdpal Kumar Yohra,
Hon'ble member (Technical)

For the Petitioner /Op. Creditor : Mr. Sibananda Bhanja, AR
For the Respondent/Corporate Debtor :
For the Intervener 1

ORDER DICTATED IN THE OPEN COURT

la-gy-sywn/zms : Punjab National Bank vs. Gupta Marriage Halls {P) Ltd

Suit *CourHll)
|



This Petition has been filed by Punjab National Bank in the capacity
of Financial Creditor (FC) against the Corporate Debtor seeking for the
initiation of Corporate Insolvency Resolution Process (CIRP) under the

provisions of Insolvency and Bankruptcy Code, 2016 (IBC, 2016).

Part-] of the prescribed Application being Form No.l discloses the
Financial Creditor as represented by the Authorized Representative Mr.
Sibananda Bhanja, the said Financial Creditor granted the Power of Attorney

on 06.8.2019 at page-23 of the Paper Book.

Part-Il discloses the details of the Corporate Debtor and it is evident that
the Corporate Debtor was incorpora{ed on 23.2.1996 and the Authorized
capital is disclosed as Rs. 45,00,00,000/- and the Paid-up capital is
Rs.4,11,11,100/- (available at Pg- 5 & 6).

The Registered office address of the Financial Creditor (FC) is disclosed as
Plot No.4, Sector-10, New Delhi-110075 (Branch office: Assets Recovery
Management Branch, Mayur Vihar, Phase-ll, Pocket-E, CSC, Delhi-110091) and
which co-relates with the address as disclosed and filed in the Master Data
(Part-ll) of the Application discloses the name of Mr. Mahesh Bansal, being
one proposed by the Financial Creditor as the Interim Resolution Professional
(IRP), having Registration No. IBBI-PA-001/1P-P00785/2017-2018/11341(email:

emmbee.consulting@gmail.com.

Part-Ill & IV give details of the financial debt as well as the circumstances
which led to the default of the financial debt by the Corporate Debtor. Perusal

of the same discloses that in the year 2012, the Term Loan to a sum of Rs.6.62

2
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Crores and an overdraft of Rs.1.50 crores was sanctioned by the Corporate
Debtor and subsequently, from time to time, it has been enhanced in the year
2014 to the tune of Rs.4.60 crores, out of which, Rs. 4.50 crores was released
in relation to the Term loan which was enhanced to Rs.10 crore. It is further
averred in the petition that on 29.7.2016 the account of the Corpo'rate Debtor
was declared NPA and pursuant to the said classification on 20.10.2016, a
Notice under Section 13 {2) of Securitization & Reconstruction of Financial
Assets & Enforcement of Security Interest (SARFAESI) Act, 2002 was sent which
was also followed by issue of Section 13 {4), notice under the said Act.

In the meanwhile, on 31.3.2017, at the request of the Corporate
Debtor, the following was re-structured which has been provided by way of

tabulation which is produced hereunder :

| Facility Restructured amount
oD | 4,50,00,000.00

| Term Loan-1 1,79,66,986.22

| Term Loan-2 6,78,89,143.00

| WCTL 65,97,200.00

CRITL 1,75,06,940.00

| Total : 15,49,60,269.22

Despite the Corporate Debtor, vide acknowledgement of debt by sending
reply to the notice issued under Section 13 (2) of SARFAESI Act, 2002 by the
Financial Creditor on 05.11.2016 and sought time for restructuring of the loan
and the outstanding dues and the payment made therein. Itis also pertinent to
notice during the course of submissions made by Ld. Counsel for the petitioner
that an Original Application (OA) No.70 of 2019 has been filed before the Debt
Recovery Tribunal-lll, New Delhi. Ld. Counsel for the petitioner during the
course of submissions also pointed out the documents in relation to support of

the claim including the Agreement for hypothecation and a copy of the Term

3
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Loan agreement entered between the parties from time to time, as well as the
documents evidenced about the property of the Corporate Debtor. it is
represented by Ld. Counsel foma ;la_etitloner that it has also been registered
with the Registrar of Companies&as been enclosed as Annexure A-2 to A-58 at
the typed set. Ld. Counsel for the petitioner also represents that a certificate as
per the Indian Evidence Act in relation to the claim has also been filed as
annexed at A-60.

In relation to the Corporate Debtor, it is brought to the notice of
this Tribunal from the record of the proceedings that service of nctice sent to
the Corporate Debtor in relation to the proceedings pending before this
Tribunal, there is no appearance on the part of Corporate Debtor, Ld. Counsel
for the petitioner in this regard points out to the affidavit which has been filed
from time to time in compliance to the directions of this Tribunal as ordered
and upon service of notice upon the Corporate Debtor dated 14.5.2019,
18.7.2019 & 07.8.2019, perusal of the affidavit collectively discloses that the
Corporate Debtor has been duly served as is evident from the correspondence
exchanged as between the petitioner as well as the Post Master, Saraswati
Vihar post Officer, Delhi-110034, wherein it is evident that the Corporate
Debtor has been served with the notice of the proceedings and acknowledged
by the Corporate Debtor and inspite of these facts, there is no appearance on
part of Corporate Debtor deliberately and we are constrained to proceed with
the matter in the absence of Corporate Debtor.

This Tribunal, at paragraph Supra has already dealt with the facts of

‘the petition as well as the submissions made by Ld. Counsel for the petitioner,
in relation to the claim filed before this Tribunal and in view of the fact that the
Office of the Corporate Debtor is situated within the territorial jurisdiction of

4
IB-979/ND/2019 : Punjab National Bank vs. Gupta Marriage Halls Pytd ..
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Surjit {Court-til) ’ \/LZ/



Loan agre-ement entered between the parties from time to time, as well as the
documents evidenced about ‘the property of the Corporate Debtor. it is
represented by Ld. Counsel f’o;itr ;E)'Ltltloner “that it has also been registered
with the Registrar of Ccimpanies&as been enclosed as Annexure A-2 to A-58 at
the typed set. Ld. Counsel for the petitioner also represents thata certrflcate as
per the Indian Evidence Act in relation to the claim has also been ftled as
annexed at A-60.
In relation to the Corporate Debtor, it is brought to the notice of
this Tribunal from the record of the proceedings that service of notice sent to
the Corporate Débtor in relation to the proceedings pending before this
Tribunal, there is no appearance on the part of Corporate Debtor, Ld. ,Co:unsel
for the petitioner in this regard pbints out to the affidavit which has been filed
from time to time in compliance to the directions of this Tribunal as ordered
and upon service of notice upon the Corporate Debtor dated 14.5.2019,
18.7.2019 & 07.8.2019, perusal of the affidavit collectively discloses thai the
Corporate Debtor has been duly served as is evident from the cor;g;ponde’nce
exchanged as between the petitioner as well as the Post Master,h Saraswati
Vihar post Officer, Delhi-110034, wherein it is evident that the Corporate
Debtér has been served with the notice of the proceedings and acknowledged
by the Corporate Debtor and inspite of these facts, there is no appearance on
part of Corporate Debtor deliberately and we are constrained to proceed with
the matter in the absence of Corporate Debtor.
This Tribunal, at paragraph Supra has already dealt with the facts of
the petition as well as the submissions made by Ld. Counsel for the petitioner,
in relation to the claim filed before this Tribunal and in view of the fact that the

Office of the Corporate Debtor is situated within the territorial jurisdiction of

IB-979/ND/2019 : Punjah National Bank vs. Gupta Marriage Halls (P) Ltd’” ==
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this Tribunal and the sum as claimed by the Financial Creditor as against the
Corporate Debtor exceeds Rs.1 lakh being the prescribed limit fixed under the
provisions of IBC, 2016, we are not in a position to entertain this petition and
the default is also in existence as evident from the reply of the Corporate
Debtor and upon notice issued under SARFAESI by the petitioner and the
Corporate Debtor sent a reply and in these circumstances, we are having no
hesitation in admitting this petition and unfolding the CIR process. The
Insolvency Resolution Professional (IRP) proposed by the Financial Creditor in
Part-lll of the petition has also been filed and as contained in Form -l of 1&B
(Application to Adjudicating Authority) Rules, 2016 (Page 21 & 22 of the typed
set). However, it is seen from the said Form that no disclosure has been made
in Clause No.6 of the said Form. However, the IRP proposed by the Financial
Creditor is appointed as the IRP to take care of the affairs of the Corporate
Debtor.

Let the proposed IRP make all the disclosures as are required to be
made before this Tribunal within 3 days. For this purpose, Ld. Counsel for the
petitioner is directed to obtain the necessary disclosures and file before this

Tribunal.

Based on the above terms, the Application/Petition stands admitted in
terms of Section 9(5) of IBC, 2016 and the moratorium shall come in to effect
as of this date. A copy of the order shall be communicated to the Operational
Creditor as well as to the Corporate Debtor above named by the Registry. In
addition, a copy of the order shall also be forwarded to IBBI for its records.
Eurther the IRP above named who is figuring in the list of Resolution
Professionals forwarded by IBBI be also furnished with copy of this order

forthwith by the Registry.

e e 5
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the petitioner is directed to serve a copy

can assume his offi
Let 1BBI be also communicated with a copy of this Qrde

records.

1B-979/

Surjit {

(K.K. Vohra)
MEMBER (TECHNICAL)

Since the order h

ce at the earliest for the benefit of stakeholders.

bove difections, this Application is disposed off.

With

(R. :
MEMBER {JUDICIAL)

ND/2019 : Punjab National Bank vs. Gupta Marriage Halls (P) Ltd

Court-1il)

&

as heen dictated in the open Court, Ld. Counsel for
of the order upon the 1RP so that he

¢ for



miﬁ_a
W M‘ & .
st w21, o o, s 4, e e e, i, e vook] | i i i _,,q.....,,.s,,,.&ﬁ sl i
Staetanta b, 04 % ava e & T W 31w W E | s
mﬂkﬁ“i!«ﬁﬂﬁlm@m
el

=

Parwmow Commucstorn L. IR PARAMOUNT

'“""—‘?&:3; Euvsaoes ol @maiLoom 90 AU i CANTEY
TR S B A Evsites ailcom i
o JEK Bank | | BRI e i

T: 0124 471580 GETN-OSAAACTHE6761Z8

1 mﬂu. S 91 A

TR R el R
i) S T I hc Maket i ey v, wmmwwammmmnu
. T 2 i iR 085,
e | et u-nmm«mmﬂnumummﬂ»manu
£ Y R T BT T T Siahitha, B4 s, ek PG

wmrmmkmu‘.nw«ﬂ, onder i

o ard ka¥ e it

w5 e 1 e X G WA T % W dve o, 20000, Y
e, TR A, & e, ) P 110049 W 241009 A 31,1019 T T

O S | T e i st S, 2558
a2 33k @ Rz R @, v Wl A o 2
| » "k Pl T s Y A e :‘w;‘m‘:‘ﬂr;::m::!;r;i u:‘n:;;:fm i*r:“ﬂnl =
i — ] [WyuemnnaT W e 2 5 Rl (gt 7 st & T A 70 W v @ a0 & gl Le. M B S
] *"'"'"MQ""'“‘WM“"“ 3 Feterand & wes wrek e 9w ekl R oo R 3 o el Am twmmmmd mm re. SE Led
st y g ﬂ:nrﬁ“ﬂl*‘ﬁ“ﬂfﬁ:“lﬂﬂ!&‘:m‘“: inmmbreoaia samt ol OeiNatioml okt M m\.m
-mmafﬁihwanumw gtn&m?"mﬂmﬂ:l e tre et 4 i ,;
s bishcsi o vtz T sREa b w e A e E i e | 2y, e ey ads Gouh
w % W Y T = B S LTSI Casmiiirat AT & Crmpans WLy
=
Tk e R
e s e MR o e
i i b TSR feaamie BIsaW HIarery o,
?ﬁmf‘ﬁ#ﬂm-mmm il mE ROH PG cri.‘awrréfmmnﬁm\ta}ﬂmwﬂ ﬁw-.:
* AP he W
Wi Fearen 9 Rt WeR (Wi =i & e fame w
ki v o "" e yiEm) R, 2016 & fat o % sila)
[ e W E[ 7 4 He & dedd & o .;\-nny.,..m]mmm-ﬁm-nm-ﬂumamaﬁquwnwﬂam
afathan, goog (i e R
bbb ionicibaimpatib ot il ikl atili Faivda ng IHMINWM W @Mmm-i mmmm ]
e T . i S 3 o o O N 2SR T 13 (2 o st aeB e @ i e g e i o e o
i e a3 e s S m;mﬁmaae-mmng mamankq
B bitaam urq-:ms:ﬁdmmwgw e e | e wuﬁsxﬂmz
¥ o e T e o =l RPN mmw\lnﬁmﬂdmm Wdudm o
el --th‘lrwiﬁﬁ'}f g ) el TR of mummmamammami
il :g.‘;:;s,:;*g;;: s i e o ) W B
i A iy W qv!;, --mu-ampémq, i ARG 5 g ug e o s & St waise gt w0 W
5 e t-rtm-nwnmnmm e/ Tt i, afl ol i w{.eqﬂﬁhﬂmdﬁﬁ-‘aew it ol ey e e il
W - - Pt uw{nwm.«nw T o R Y R R % DI 38 T e A
"‘m"""‘ iy il Sisrhe ey @ s o7 wedwedl e o ww#m-ﬂﬂwwmﬂlfkuﬁtﬂﬂ
Wi onsress o | | P o o s, B wfiegr ook frof et B
e e o [T emrsissnia ] | 3o 11y o arrReshlll S SARRT) o oo ufrign sl st s e s o P e e W
g :":“_:"‘"'_':_'__ | st s a8 e v 98 e ) 6 i € s i B
L Bt T A w7 o = = T ETE L KR sRrm el
Wb 3o, W W e, ;‘brq vl (if) / srgdt 1 1
o | aaeyarfiul) 7 s niy i R any wuﬂlﬁt)wf{uw
E—— ulaPR{AY) @ R
vio] r y
...ﬁ:”ﬁ-‘?‘%:'q&'m osade -y oy "m"“'“"‘""- hyaeryiss [ ) 2% [ ] ! L S
:'g;“* - ,,1,53‘--“*\;_'-:-_":;-‘ J g vl e Ridscco - h‘.‘,‘.:'.?m:;' N EE R T TR0 2018 | 28 RN, | WRTA. 21 /5R, A1 O SR 1, WU ANl T
Tz i v s S04 ! — e sy it Tl A vy e | i e s, s graR, die
SRR > :
;xgwx.\’ 'u‘.' i pgfube el fng ||ﬂﬂ|u:|} TERTE # 2 B gy st argofre e
iy -'NW-;‘::M L5, e 2| A nakia R SR o1 e, 20t | 20 Pl | WATA iidan, 1 e S e s
ae A g ¥ - — — Y T BUBEHT) L] oy e M o BT R e R
- 5 Erem oo a LIS 220/ P T B 4 e sl e
R peLhe et
W ) i I y——" g — m =TI, W A R, D 4w
bty 3 L""’“l it i B B S i s {4 norcses » e 19 itz # . gt e sy T ek
. 4 el it T et e 737230 57 in’ﬁi (B gt e e S by o
mwaﬂnqsu-rrr e RS s e
W e 2 o e fller Tipet p b e iRl nn;u mmmvna‘uwﬁmammwmm! 3 3 = 2009 12 Roay
g !,ﬁllﬁl himﬂk{sbmlh“‘lmi'ﬂﬂﬂllﬂ ¥ Q‘i' ale
vuars o 3 W ¢ 7, 2019 W TR T T R W e 29 s R fﬁm W E’)‘JBWJ BAIRS-C
g 3o 0 Vs 2 4 v & W ) 33 W 9 vl D o
et A0, T T T AR R P S T o S e s 5 | o & 3N avud o | oz e
ﬂi;:t::‘:;‘::!:':ii:!mﬁﬂ:imihiﬂxm TR W 6418785633 il e Lot 3
:a-::w:mmmau:; :n:\m bl 8 “ WEEN - s Fwed ) w P At S
T o G WY o 8| At wim ey aEH aosnE gie | W R RAT A, 150, FHTU-6S, S S Tpibere, ASTY
n = o (T T vy W (AT SAOSEI8, T 200 Weerwe, T wluwrs, elav, @Y £0.56 ]
i e || S g W v P 4866607 -ﬂ:‘._i g F T QR T v fedy
- i sy = AR LT ] 31 FaRy a0 | 36 Beder | R R 13, CSUATIEL AU TR WHVRT SR,
L EC R ERRLE S ERUCER W 3y 1% o kg wE g8a axrtde e A G
(T T SOTRER) SIS e 1 ¥ wenr @R oedw o F:'m'
| i ‘ AR, T A
=T 3 g ow wa § B 4 B4 43 (W3 W 35 5 © X A, §4-60n - -
;::v::n'n?s e peta | #‘f::-:i ety by f;an—m:m At tm":’::ﬂtk‘mﬂﬂwmtqm RS S ﬁ"’! o | 12 b, #1208, R OTET PR STV IE AR,
et mar A @ b s 0w € 8 e 1 T e et < i St e =t T g 1} aw | wiomue s st @ w R @
:;;:a::nwmnw.nm-uauw“s 4 oy el gl ¥ A e ey T A R R50.08 4 e
o a R R M TR, 2 | 28 PR | TR ® 4172, 07 O YA TERR B 3 S
- e 3
. [ | ‘,_‘,t; . kaahiaet} iy 2w A g6, 00y 2, e Prle e
iy : - | — R 2536005, F wm&uﬁwmﬁamfmml
! ‘a-nil i :--w nt\- “:::;::- 0 q‘ wtiE R AR a1t g, W | e BRI TAT 9, IYH, 158G O VR O FNE gETE
feias i ,,-._,_,_ e, e s WY, T, S w T mts | rdony FEAEAY P R SR 5w & e
e wet-ae - 1 A a&“- B ] T e, || m—wr e a10aTIa) 20580 /" Frnft 7 uv afeifEd QTR BT o e 1
R bl i ot b it o v e
I-w‘u‘;‘:w‘:,;aml::}l&!n:ll ThiE 2_‘;"“ T e 3 2 xﬂ‘ T |- Wq R FEIHE . F i e
: | e “;'l ik 2xer oAt ] gl i, fazvoas dyel Wade dl et W
frh + Natiegi &, B S T L o . L \!’@ﬂ-f‘f'ﬂl
B ¥ wep o § e e .ﬂlm'mmtmiwm-tw 12| W e o 3 o g EEE E ,
mz“;.m.rumm-m-mm“.nimnuﬁtummutmnu mﬂ:,sﬁwl ! ”‘QZW ‘Z,f,:'z ‘a’;ﬂq{x :m?@;ﬁ’?gﬁ
A 0 3 ‘ g
mmm—;—vmatwﬂhvn o s uu-" PO S e T v e A D i | S22nes) WIS = e g e, e R e ga g b v
o Tt E e o e L e e .o b e ik
R
Pdialbipiai s n a vy g5 ip P Wi ante MR W W, 28 WAL | g 4 e, e TRIL. 4. 101210 F
) ¥ T Pt R g e s B s R o e e ferrn 4 somaTess AR 8] 2010 RIS e gien oy 9 X {ein,
e o L% ¥ 1 s2rTet} WAGT6N éta‘ W w ORI AT
5 @ A A ywiEsa 3
n Bank Tt el e, 26/28 W, At W, A4 fare- 110001 e Rt w\mt‘ R0 4 i e R
U Union #-i: arbdclhi@unionbankefindis.com wtigang o S I B B e e
s t::w?ﬂﬁ*ﬂ*mnzﬂmlm-mamﬁ = — - — Sl e
1979} P, 200 3 (s) % 9T ¥ 4 W i Tl e (U T 90 TRk AR T S, oo F di #. el R w0 08 3 | madtn (AR midy deane 4
s e | | s | | e
zzm : - > ’
mgmtummwmwmmtqt.mmn.v---.wmrza,mqum;mmmtu“;a: TR AT, [GRY Fiwn i *Hrmwmmmm
100z, WAL BT 2§13, 513, 514, W WA T, 90T AT, S5A WYY (A RO, 3.8, 6 g 3% o T R 2 2 % ww g A F vy fog, wmmas £ b o o o P
zms‘i—mv|m595|m(wiwi!lrﬂ'lmnwﬁmidmtﬂ)Gmtnnumqﬂ'ﬂhﬂ" A4 w2195 e peixs el Mg
‘2O T Aw R R T T slipar—gun. e SR i i v
T W En | -——-e,
oLy L g S . e
1 % AT 3 (PR i 15 E BN % 1, E'mi o, $a-1ge, mam i b T g
= #) paf pait] o it arec by i B B P ST
1TE 404, el o s, ol pan - -t
-1, T 1, s (R gue Mo w9y e Wie 3 o
il ma™ mn-ﬂ < wm ik agh
Py sl o
| R e g AR 30 (R 700 | 17 RRw . TARIAL -’Eﬁﬁdﬂdt A,
1 b T‘

o e :-.‘:.a... @ T saRdaITes) W R 19 <, RS A w«'r—}- o, TEERHIAE,
|. AT ST A —l «-- e, WO TP TR T A o e oy
mf::‘m:#w'. e W e mw vy u'ul.uﬂ‘nﬂ L S R 1% Fi R R B & i, e,y sl o grfue e WP s R
7o e e e S e B, o T T e afy w4 F Qe P ot e i e Y A e W E i yerdvned farie ol uip

T 3 S | 2, i o i RRs e 4 Mﬁmm#amswﬁ“hmﬁamt’wmwm‘ﬁsv@w&am
o st o . sl e L o, S A )T e/ wg 4 frrsdvars g
"-:“::.:.n-nn T on, W W 1 ] mum:'un- (nﬂ:I:-:ﬁu i A \zaitqmﬂ iy d it s & %r’g'?:i'm fﬁr@mwm{m‘/mﬁ R
.“m & wE ...,“;..‘ Seahiebi ] e apega 0l olu e easy ey el e e i )y iy S el w
= i3 TR Pelr g SRR T T el 7 o E el R g wRifien @ woeelt @ e
ek o At roeacn, £ vl A inolgbankoaiclioms.ip Pz tr s & §
:-: ;pj(a T o & T o i T o e T R W *'”T':‘:: 203 WHGAT, 2019 Wl el Rrawle wizta wldies [y
g e azmive 2 Wil YA W0l wor : g fyeh b W
A T Rl R T M WA 3 -t % G ¥ P T TR S e v e % R DAY O (TRt} Preae, 2y w AT e (4 aftrgy. aferd
it s (% aurd| ghefa e AL didtaga wrafan . Penwen yadr adet sol, seo, 363 Betien, wifde wad 400020

apaper . jansatta com




THLURSDAY, OCTOBER i 2019

NATIONAL

Bitcoin plunges to five-month low vs doliar after Zuckerberg testlmony atus Congre.ss
BITCOIN'S PRICE dropped on  Zutckerbeg,intestimonybefore  price on. the Lutembourg- before the USHouse of Repre-
Wednesday toits lowestlevel ~ Congress, expressed doubts based Bitslamp exchangewas .. sentatives Financial Secvices
against the doilar since the  aboutwhetirer the company's ~ last down 6.95% 3t $7,471, Committee, Zuckerbergadinit-
micdle of May after Facebook  cryptocurrenty project Libra  after hitting a five-manthlow ted be did not knaw if Libra
Cliief Executive Officer Mark  was going to warkButcom s

Lelow $7,300. Appearing wouldwark © * --REUTERS

[T
e of ras Compamios Act, 2913, Juetiss 1A ol MM
aveipaaianl el

.reversal forXi’s

Replacing Lam
would representa

FINANCIAL EXPRESS

Lam

i
ldC c
=

T

tesenta delicate reversal for
: ‘9X|é Communist Party, which
dpen‘twant togiveavicteryto
gtesters demanding direct

L1 elections. Still, Beijing isunder
813 k418 Bl | Communist Party, pﬂ;‘iﬁﬁ.ﬁﬁﬂxﬁ
ml-l-m-_nal.-u oide " which doesn’t want | the city toward recession and
e AT " e A et ot wisscint  t0 give avictoryto - avidedammunition to the
R |t w0 g 4 e : s critics from Taipei to
DY, ST, —toptant hl—\t_ﬁm—nu‘ protesters el

e 1 Tenly g E p-udinnw-w-mnm- - | hmm!mdud’mﬁ@,_
o il i ] {eaem2ell | | BIOOMBERG Tationallowingextraditionsto
s ks .wwwmu g - LA ‘Wl.‘l" SE—_— Hong Kong, Octobier 73 China sparked months of
B Ty A T 1 s Pty R 5 O raviaar Mol £ Y T ) increasingly violent protests
iy e i J e Bewary Ml Fashers mscmuzs! sovaknnsm' against Beijing's tightening
I e * is considering a plan to replace * gripoverthecity. Hermavesto
T T 3t AL h & -
b it b By ba Flosees| - Hong Kong's Camie Lam as  withdrawthe bill — which for-

enrmm s Biecex Wik # Cos Tt BT e i . . :
pebiutes it pramopenribe of Be Wit b, ke | - chicf executive, pro-establish- mally took place Wednesday —
i gl e - s Tavers e Mt Tien - Carie Lafa's and invake a colonial-era
i o SaEalivuw aaid, iy Chir § month hy il omergency Law to ban face
e T e by Neifing ; i lng i avar the c: mamans  masks have donelittletostem

Anir erm:n— un'-um ulullm to the cha 5
ol L . “"Business should not
Frmgmisezd ke : Tion said he i informa: The Flianelol Times ald  expect that theremoval of Lam
e 10,1500 w!-wm oy o o Haad thee oo Honuan Clan, formes haad of  willend the civiluneest Verisk
Bl ! eramem i Koaig Maplecroft,a
diidsbes Lo fill Hong top ¥ and Henry Tan ad\-mb\umeusnnpohnnl
AM A Hextyeze tm.mn-u. % uhaﬁiﬁwn}ym;a risk,sudina note on Wednes-
PUBLIG ANNOUNCEMENT | uu -unmnuamum fhen . said - Beffing was Wl oificial worsteading an- day. "Nomater who the next
»

uunhuﬁ-wm

ki e

e
e o bam !"E nthcrs Beeage Pierle

| e Pt
4
citing umdml;(ml pqnplc

ihlitatas losucdesd Lam, Bath  chief executive is, the pratest-

Ex-Russian Olymplc ofF

\ns Eifher sppointinga®mare  Ting and Chun declined to eswillcontinuetodemandan
brieted ori thig deliberuciomns, Llhl‘wkumli T, m cmmnmr an tloe FT fepart  independent investigation
| thuat an interi” cliiel eusou- mtopoh:!c\snduc(amldmde-

-, tive wodld be etalied by ST 14 eani- spread di
March i1 Prssidet X2 Tinping rabaly #iay out aftes the: Wodnad: nﬁl ther ulmll how the authonties are man»
| dicides bocaery st the pland o aging th
Togrnlly soteed 033 t ing B “ lam told a gathering of
that this tould go on fora mldruqhh-mu- Fﬁnﬁ:‘ *~ business people that she had
wilsble.” Yien eybd in an inter- Hlll-nmuht ‘sleetico i 58 pu'rl.ua\ rumor  caused “huge havoc® and
wiewan Widnasday. Thagzing glunﬂm withullesior matives"s - would quit *if } had a choice,”
thia thing ot | sctialiybad A :pahmmn for Jam's Wm,lln Chunying teld  accordmg to audio excerpts
(it eryone, Tor Hony Xang, released . by Reuters last
ﬂ--wwuum they peed ti, Ui speculation nnrlurpai- W‘mmww manth.

C|a| detalned in Florlda

_%m:@m_

?ﬁ-um‘n;mmﬂqua

Hﬁnwbv ik T
m—

T rarti s

WH‘I:-M-

g iy

Ly o)

Pt vegh
w«!mqhka

iensa: hesabion Prefe
B SO0 LI SR

THEASSOCUATID PRESS 4i-year-obd Akhmad Eikilov ad tha stary and sid Bilajav's tm-uiﬁu
Mlamnl; Detobes 23 wmuwmnin Bilslov fiad besn fiving h dﬂimpmplsbdnu !
AFORMER RUSSLAN iy mmﬁmhmmm bm_inlnupual-eﬂhllhu! ifter,
 Coumsitive of fictal wie detanlion mﬂlwhumu - Midiw Resch,nickasansed *Lit- u-_i.mdu niu-p-!im
* fiis country and ¢lainied o fice ‘e «* [ {  of the Riusian Qlympic Cone
havs boin poisoued 3y remained “in WIW” la huhnmmlmﬂ' nutiee, Two meetha later,
eang criticned by Rutsian  Wedngsday, oo Fs 2
President Viadindy Publn bag - The dgency's state
besmyarrmited i Flovida foran s Bitaloveitered the Uniited mfmu il .','.'f

et irnigration vick ugsian slness

143 Iergration and Ciae May 3, 3016, but "ailed to il
Tomi & #pakeis I aceordancetwith the  full in Fubriaury 3013, when
woman Tapuwy lpi Putisi starply cticizat cost

of itk adimision”
11‘ Mismi Hernld first

st nesit Wednosday that

awrTni and lilh]n TR

W
|Mmm-ln: lf'.‘l‘ll‘l
D e M 3

i

L

il
Sl A LTTETE

mnmm&wm-

=

..a.u A et wwm-ﬂ%“w': :

HK police
already has
Al that can
recognise

By LT
m...c -u-u

e

it

§ion o M‘h

llﬁlﬂ

mﬂnuﬂiun
T it

]

daksaciin

....;mm."...."':._..""m“-:."

wnﬂm-m ek ety i

faces

BLAKE SCHMIDT
Hong Kong, October 23

T Ry s vl
Jreasrurely

Sty ik y

1 i b B e B LSO b [T Tl

gy Sl e,

T st

et ey o S bienpe daes.
e

HONG KONG LAW enforce-

ment authoritieshaveaccess ta
artificial intelligence software
that @n match faces from any

- video footage to police data-
bases, but it’s unclear if it’s
being used ta quell months-
long pi protests,
according to people familiar
with the malter.

& sz(c.a,M|W§2,5& g R 437
A ¥, Nogs Begt Ted, Qeb AU §j S,
DRERALL Plasmpira. St Vi, K ey

1 5, Wnarn gl = Fat 17 etk _‘Il-ltml

A s
e Do 72 e hmmwuﬂm B S,
Dk,

: the technology from Sydney-
! based iOmniscient forat least
hree years, and engineers

CHR: LITROLINMLCR

Capital Trade Li’nks Limited
r|.ﬂ Mh-.l—l.lﬂ u--ln—,w « MRl

i fom the company have

trained dozens of olficets on
i howtouse1l,said the people,
whoasked not tobe identified

EXTRACT OF UM AUDITED FBARCIAL. T
e g

Sty Toded
MBRH | ARANY

Particalary

@

Lo 1 0 R

M sl Wit

[ M0 Wit s Sarrrn, Vo Gt Fiowr D ITRA WET

.rauumhcr M—thnﬁll“&“—
Cipem it - Fizimd, Wshate Cri i

w.uw M-mammmwmb

PR, Sungimh Fodd, Lt Sipm Ut Maal et

A 5 Qusien Shavviid, Gl DTSR nmd—.u

v G, Lt Mo Do - 100880

e =LiL)
AT

Tole : Th1GIHH, P e (lal

WD | R | IR
b |

because the information isn't
public. The softwate can scan
{footzge including from.

i circuit television toautomati-
ally maich faces and license
plates toa police database and
Fick out suspectsina crowd.

CRIAITER Al
R Lakia)
1Yo Enibudl

Pait Yoar ndedt

ARET

273

Inaddition totracking crim-
inals, i0miniscient’s Al can be

Natbrofa o e

€5

used for everything from find-
ing last children to managing

PPt} (Lt B A R e T
b2 ng

e i abaseSier o) atl

traffic, [n ane training session
that took place after the

oy oM W e B fevioT.
[eeiig e s e b ool

N T T T R S an

protests began in June, officers
asked how to automaticlly
identify license plate numbers

FIN 2 0, SIS MR (RS
L ppLhf

5260

Aun'ngdnshbm:dmnm

|7 | Retves Schiig il RS 2
& si)

Larragy P Stere ¥Rz, 1ok}
e :

"
o Sk U

@ ik
& Dot

oo
Ex

sl
“n:dz“!*-m

wred

Ennfo wenl | Ruten. wllﬂ VBZLNW. Thew Somwrnsms's iguintiohins

4 Dk b el S Uosnba 21, S
Y = J

r-cwrnuunuu

Wil & ma A% & §) s adn
wwalhe i wu e (s
5 el R T fmeg
ﬂ"r o et wﬁ- i

"IW
e O T

Mnumm
Waols Tims Divactor

wapar,@.‘:ia.prass.cm

New Delhl

00 @ &



Before the National Company Law Tribunal, New Delhi Bench

Case No. Company Petition No .(IB)-979 (ND)/2019

In the Matter of M/s GUPTA MARRIAHE HALLS PRIVATE LIMITED

ANNEXURE 3 Colly

List of Creditors under Regulation 13(2)(d) of IBBI (Insolvency Resolution
Process for Corporate Persons) Regulations by IRP, CA Mahesh Bansal
under Insolvency and Bankruptcy Code, 2016

S. | Date of
No | claim
i received

Name and
Address of
the
Financial
Creditors

Amount of
Claim Filed
(Rs.)

Amount of
claim
Admitted
(Rs.)

Security

Remarks

1. | 04.11.2019

Punjab
National
Bank
Asset
Recovery
Mgt.
Branch,
Mayur
Vihar
Phasc II,
New Dclhi

21,12.49.585

21,12,49,585

Yes

Mil

Note: No Data

PNB is received.

In the matter of M/s SHRI GUPTA MARRIAHE

has been provided by Suspended Directors of the Corporate
Debtor and IRP is not aware of any other claim or liability other than the
mentioned above. And till the last date of claim and till today, only one claim of

b iiﬁtefim Res

(CA?

olution Professional

Reg. No. IBBI/IPA-001/IP-P00492/2017-18/11341
Date: 13th Nov.2019
Place: Ludhiana



ANNEXURE 4 (COLLY)

Before the National Company Law Tribunal, New Delhi Bench

Case No. Company Petition No.(IB)-979 ;[N]))/2019

In the Matter of M/s GUPTA MARRIAGE HALLS PRIVATE LIMITED

Report Constituting the Committee of Creditors under Regulation 17(1) of
IBBI (Insolvency Resolution Process for Corporate Persons) Regulations by
IRP, CA Mahesh Bansal under Insolvency and Bankruptcy Code, 2016

1. The application for Corporate Insolvency Resolution Process filed by
Punjab National Bank, ARMB, Mayur Vihar, Phase II, New Delhi under
section 7 of the Insolvency and Bankruptcy Code, 2016 read with Rule 4
of Insolvency and Bankruptcy (Application to Adjudicating Authority)
Rules, 2016 was admitted by Hon’ble NCLT, New Delhi Bench vide order
dated 03.09.2019 wherein CA Mahesh Bansal, the undersigned was
appointed as the Interim Resoclution Professional and was directed to
take necessary actions in accordance with the relevant provisions of the
Insolvency and Bankruptcy Code, 2016.

The registered office of GUPTA MARRIAGE HALLS PRIVATE LIMI’i‘ED. is
situated C-7, Pushpanjali Enclave, Pit. ura, New Delhi 110 034

of the Code read with Regulation 6 of Insolvency and Bankruptcy Board
of India (Insolvency Process for Corporate Persons ) Regulations, 2016

1. In compliance with section 13, s?tion 15 and other applicable sections

(herein after called ‘Regulations’), Ta public announcement;

(a) Intimating the commencement of Corporate Insolvency Resolution
Process of GUPTA MARRIAGE HALLS PRIVATE LIMITED

(b) calling the creditors to submit the proof of claims was made on

24.10.2019 in the Financial Express — Delhi NCR including Meerutl
Edition in English and in Jansatta in Hindi

WL~



B

3. The public notice sought proof of claims from financial creditors in Form
C as stipulated in Regulation 8 which may be downloaded from
www.ibbi.gov.in /downloadform.html . Till last date of claim i.e.
06.11.2019/ and today, the undersigned Interim Resolution Professional
had received the following claims from the financial creditors :

2. The last date of submission of claims 06.11.2019

Name and Amount of Claim | Amount of claim | Security Remarks
Address of Filed (Rs.) Admitted
the (Rs.)

Financial
Creditors

Punjab 21,12,49,585 21,12,49,585 Yes Nil
National
Bank

Asset
Recovery
Mgt. Branch,
Mayur Vihar
Phase II,

New Delhi

TOTAL 2,88,55,63,607 2,88,55,63,607

4. The public notice sought proof of claims from operational creditors in
Form B as stipulated in Regulation 7 which may be downloaded from
www.ibbi.gov.in /downloadform.html . Till last date of claim i.e.
06.11.2019/ till today, the undersigned Interim Resolution Professional
had not received any claims from the operational creditors:

5. The public notice sought proof of claims from workmen or an employee in
Form D as stipulated in Regulation 9 which may be downloaded from
www.ibbi.gov.in /downloadform.html . Till last date of claim i.e.
06.11.2019/ till today, the undersigned Interim Resolution Professional
had not received any claims from the workmen or employees. '

6. The undersigned Interim Resolution Professional has duly verified the
claims of aforesaid creditor.

7. The list of creditors has been filed with the Hon’ble NCLT, New Delhi
Bench in compliance of Regulation 13(2)(d).

e
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8. In compliance with section 21(1) of the Code the undersigned Interim
Resolution Professional certifies the Constitution of Committee of
Creditors which consist of the following creditors:

(i) Punjab National Bank, Asset Recovery Management Branch,
Mayur Vihar, Phase II, New Delhi (100%)

In the matter of M/s SHRI GUPTA MARRIAHE HALLS P,

[CA ahesh Bansal)
Interim Resolution Professional

Reg. No. IBBI/IPA—QQ]:;’IP P00492/2017-18/11341
Date: 13th Nov.2019

Place: Ludhiana



